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ORDER
Counsel for both the parties present. After hearing both the

parties, the Respondent is directed to issue a fresh notice to all
924 members, who, as per the report of the Chartered
Accountant did not fulfilled the requirements of becoming
membersr of the Respondent Club. The notice issued to the said
members shall indicate the list of the requirements. Clear 15
days time shall be provided for filing their response along with
the documents as proof of Membership of the Club. A general
notice shall also be displayed on the notice board of the Club.
The Respondent Club shall prepare the list of Members giving the
proof of their Membership and of those who failed to do so and
shall report to this Bench for further hearing. Put up on

29.8.2017 at 10.30. A.M.

(oo o
(S. Vijayaraghavan) (Ch. Md. Sharief T r/{q)
Member (Technical) Member (Judic afl)

PAM .



